IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
' AT HYDERABAD

DATE__OF __ORDER__:__16-02-1998.

Betueen :-

Péﬁuii Kedara Linga Raju

sees Applicant
And

. in

1. The Union of India rep.

. The Secretary, M/o Labaur
-and Employmsnt, New Dalhi.

2, Indian Council of Agricultural _
Raesearch, New Delhi, Krisghi Bhavan,
rep. by The Director General.

3. Central Tobacce Research Instituts,
Rajahmondry rep. by its Director,
Office of C.T.R.1., Rajahmondry,
‘East bodavari District,

«s« Respondents

Counsel for tha Applicant : Shri Y.vijaya Lakshmi

Counsel for the Respondents : Shri K.Ramulu, CEGSC

CORAM :
- THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)
| THE HON'BLE SHRI B.5.JAI PARAMESHUAR : MEMBER (J)

(Order per Hon'ble Shri R.Rangarajan, Member (A)

i
e— - - -

T tee 2.



(Order per Hon'ble Shri R.Rangarajan, Member (A) ).

Heard Smt.Y.Vijaya Laxmi, counssl for the applicant s nd

Ma.Shyama for Sri K.Ramulu, standing counssl for the respondents.

2. fhis'B.A. is filed praying for a direction tot he respondants

to investigate into the correctness of the payscales and cadre of

the applicent into which he was fitted during the entire period of

his service and to rectify the administrative errors crept in fixetian
of his pay scales and his;gadra and congaguentially to dirsct the
respondents to pay the arrears of pay accruded and payable by the
respondents &m and also pension subsequent to his retirement in
accordance'uith the Technical Service Rules aAd concerna& circulars

and G.0s prevailed fram time to time.

3. Today, the learnsd counsel for the spplicant produced letter
dt.16-2-98 (this ‘mgmo; is taken on record). As per this memo the
applicant states tha;the respondant authoritias-promisggd him to
sgttle the claims ammicably and hence he wants to withdraw this
0.A. In view of this, the 0.A. is disposaed of asfﬁot pressed. The

spplicant may, if so advised, Pile a fresh case in accordance with

the law. No order as to costs.

O el

(B.S-.aAT PAR AMESHUAR) (R.RANGARAJIAN)
member () Member (A)
e [
Dated: 16th Februar 1998,
aul/ ' Oictated Opan Ifc:urt'..



OA, 1326/95

Copy to:-

1.

Srr

The Secretary, Ministry of Labourrand Employmant,

New

The Director General,

DElhlc

Research, Kr15h1 Bhauan, New Delhi,

-Indian. Counril of Agrlcultural

L85

The Director, 0/o The Central Tabacco Research Institute,
Ra jahmondry, East Godavari District,

One copy to-Nr. Y.Uijaya Lakshmi, Aduocate. CAT., Hyd.

One
One

Gne

copy o Mr. K. Ramulu, Sr.CGSC., CAT., Hyd,
copy to D.R,(A), CAT., Hyd,

copy to Duplicate, ;
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